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M.Attakoya , - Applicant
v,

1. The Headmaster,
Govt. High Scheol,
Amini, bLakshaduweep.

2, The Administrator,
" U.T. of Lakshaduweep,
Kavaratti.

3. The Director of Education,
U.T. of Lakshadueep,
Kavaratti.

4, Shri M.C.Hamsa, -
Primary School Teacher,
‘Senior Basic School,
Minicoy.
5. Union of India, represented
by Secretary to Govt. of India,
Ministry of Home Affairs,

New Delhi. - Respondents
Mr MR Rajendran Nair - Counsael of the
applicant

Mr PV Madhavan Nambiar, SCGSC = Counsel of the
- respondants

O;R_p;ﬁ_R
(SHRI S.P.MUKERJI, VICE CHAIRmAN)
We have hesard the learnedhcounsel for both thé
parties aﬁd.gone through the doguments carefully. The
short point in this application Filéd by a Primary

School Teacher in the Union Territory of Lakshédueap
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is  that having worked in the Primary School at Amini

]

- Pfor about three years, he wants a transfer to his

CKQQOHNGMCL a9 T
native island at Kadamat., The prayer is facilitated
: &

by the Pact that a Primary School Teacher Shri A.C.Khalid

working at Kadamat has also feﬁuastad for a transfer to
Amini and both of them can be accommodated simultaneously
by mutual transfer. Unfortunmately, this simple case has
passed through different stages of litigation for no ?ovdk
purpose; The applicant had filed an application befors
this Tribunal, numbered as 0A-313/89, which was disposed
of by the Hon'ble Single Member Bench, Shri N.V.K;ishnan
vide his ofder dated 8.6.1989(Annexure-VIII), on the basis
of an.averment made b; the learned counsel for the respon-
_ o . : |
dents. Inkﬁf statemant, the learnsd counsel averred that
tha,aﬁplicant had,filgd a representation dated 30.3.1989,
Wwhich was undgr/considerétion. A representation was also
madé by Shri Khalid requesting a transfer from Kadamat ‘
to @mini. That application was disposed of with a

direction that the representation of the applicant

seforaue dated 30.3.1989 and that of Shri Khalid

dated 4.5.1989 should be disposed of, keeping

in view the possibility of mutual transfer and

the guidelines issued by the Ministry of Home Affairs.
b

From the papers before us, it has nnuArevealed that the

statement made by the learned counsel before the Hon'ble
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Shri NV Krishman was not factually correct. It has beem
&

. ysvealed Prom the Annexure-1C that the Director of

Education, Lakshadwsep Administration had already rejected
the applicant's various rspresentations made in March,
April and May 1983 Qide his order dated 24.5.1988.
Apcordingly, on 8.6.1989 uhen the Single mambarﬂench.
passed the order, there was no représentation pending
before the Lakshadweép Administration. In this case also
we,on 27.10.1989 indicated that the épplicant uili be at
liberty té file a rep:esentatiaﬁfur'mutual transfer to

vice Shm Khalrd A .
Kadamat. Ths learned counsel for the applicant states

A

“‘/ ’

that he has filed such a representation for mutual transfer

betwsen him and Shri Khalid.

2. Keeping the unfortunate history of the case befors
us and to save this Primary Schaol Teacher from further
;itigatian and suspense, we disposse of this appliéation

B nohondunls” Romd 5
with the directioakthatvunless there are overuhelming
administrative reasons to the cdntrary, the.reprasentation
for mutual transfer between the applicant and Shri A.C.Khalid
should be accepted and the yutual transfér effected within
a period of one month from the date of communication of this

order. The impugned orders dated 21.6.1989)~Annexure-1,

Annexure-I(A), I(B), I(C) and I(D) are set aside. There

=N

" will be no order as to costs.

(A .V FARRIDASAN) (5.P.MUKERJI)

JUDICIAL MEMBER . VICE CHAIRMAN .
6-12-1989
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